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Note:  

1.   Availing of benefit of reduction in fee on the basis of incorrect information/misrepresentation  of 

facts with regard to status as a small entity or startup would mean that the entire fee did not 

accompany the document, as mandated by rule 5(2)(b). In such a case, in accordance with section 

24(2), the filing of the document shall be of no effect unless the fee has been fully paid. 

2.     A  registered  design  entered  into  the  Register  of  designs  by  making  any  false  suggestion  

or  false representation  as to the status  as small  entity or startup  may  attract  the  provisions  of 

section  31  of the Designs Act, 2000” 

8.   In the principal rules, THIRD SCHEDULE shall be omitted. 

9.    In the principal rules, for the FOURTH SCHEDULE the following S c h e d u l e  shall be substituted, 

namely: 

 

“THE FOURTH SCHEDULE 

(See rule 43) 

Scale of costs allowable in proceedings  before  the Controller 

Number 

of Entry 

 

Matter in respect of which cost is to be awarded 

Amount  (in rupees) 

For                 natural 

person(s) and/ or 

Startup(s) and/ or 

Small entit(y)/(ies) 

Other, alone or with 

natural person (s) 

and/or Startup(s)  and/ 

or Small entit(y)/(ies) 

1 For notice of opposition under rule 40 100 400 

2 For  petition  for  cancellation  of  the  registration  for  

design under section 19 

1000 4000 

3 For notice of information to attend hearing 200 800 

4 Stamps for power of attorney, where a professional has been 

appointed 

The amount actually 

paid 

The amount actually 

paid 

5 Stamps fee in respect of relevant affidavit The amount actually 

paid  

The   amount   actually 

paid 

6 For statement and evidence under sub-rule (1) of rule  29 

and sub-rule  (2) of rule 40 

200 800 

7 Counter statement under sub- rule (3) of rule  29 and sub- 

rule 4 of rule  40. 

200 800 

8 For each affidavit, if relevant 100 400 

9 For each citation,  if relevant 100 400 

10 For each unnecessary or irrelevant affidavit or citation 100 400 

11 For every day or part of a day hearing before the Controller. 500 2000" 

” 

[F. No. P- 24024/81/2019-IPR-V]  

RAVINDER, Jt. Secy. 

NOTE:   The principal rules were published in the Gazette of India, Extraordinary, vide Notification No. S.O. 414(E), 

dated the 11th May, 2001 and last amended vide Notification No. G.S.R. 925(E) dated the 30th December, 

2014. 
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